Open Cgurt

CENTRAL ADMINIS TRATIVE TRIBUNAL
ALLAHABAD BENCH

ALLAHABAD

Original Applicatien Ne, 1423 ef 2000

( M\A.Ne.5092/0C in Diary Ne, 4377 ef 2000)

Allahabad this the 0O8th day of Decamber, 2000

HOn'ble Mr,S,K.I. Nagvi, Member (J)

1% LaXman Sen ef Kashi Resident ¢f Bleck Ne.B-2
QJuarter Ne.M, Military Camp Railwdy Celeny,
Juhi, Kinpur.

e Raj Kumar Sen e¢f Mummiilal, Resident ef Bleck
Ne,B-11, Uunarter Ne,C, Military Camp Utter Rail-
way Celeny, Juhi, Keanpur,

By apdvecatesShrl BH.¥, Fandey
Shri A,D, Prakash

Versus
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15 Unien of India threugh General Manager, N.R,,
Bareda Heuse, New Delhi,

2 Divisienal Rail Manag=r, Nerthern Railway,Lucknew. |

3 Divisienal Rajil Manager, Nerthern Railway,Allahabad, %

E

4, Divisienal Persennel Officer, Allahabad, i

i

5. Divisienal Engineer(Engingering) Track,D.R.M, E
Cffice, Allahabad,

Respendents \

By Advecate Shri G.F. Agrawal

ORDER ( Oral )
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By Hen'ble Mr,S.K,I. Nagvi, Menber (J) o
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| Anpnexur= A=12, Th® decisien be tiken within three

s 2 =3

Allahebad te Divisienal Riil“? H’ilnayer, Im

fer abserptien te the pest of Safaiwala as per
enn=xur= A-1 te the O.,A. but, Divisienal Railway
Manager, Lucknew declined te pass any erder and
returned it beck te D,R.M,, Allehabad fer taking
necessary actien in this regard but, DR, MAllehabed
is sitting ever the mutter sipnce 1997 witheut passing
«ny erier en references s«ted 01.2,1998 snd 03,2.1998,
Cepges of which have been «nnexsd as ennexure A=7

and ﬁ—a te the 0-"‘-

2, Hearé Shri H.F, Pand=y, le<drnzd

ceuns=l fer the applicents «nd Shri G,F.,Agrawal,

leern=d ceunse]l fer th=e respepdents,

TR Shri G,¥, Agrewdl, lesrned ceunssl

zpPpearing fer th® respendents, has vehemently
eppesS=d the preyer meinly en th= greuns ef declay

«nd lestches and «lse en the greund that the Gpp-

licants are very auch everags,

4. Taking inte cenmsiserstien the feactm

and circumstances ef the gutter, I find it expedisnt

te direct the cempetent apgtherity in the respendents
esteblishment te pess the erder en annexure A-7 and
A-Bj}:l‘ in the light ef letter dated 08.6.1998 frem
D.R.M,, Lucknew, cepy ef which has be=n amnexed as

menths frem the date ef cesmunicatien ef this erd=r
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f annexure A=7,amhA-8 and A=12,

aslengwith cepies o .

The O.A. is dispesed of accerdingly.

te cests.
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